
who M.e beea .dvaD~4 loans UDder tbe 
Self t!mploymedt Scbeme for Urban Poor; 

(b) wbetber the sebeme is likely to 
continue d.ia. til. ourreat fiDaneisl year 
al80; 

(0) if so. tbe provision made/ proposed 
to be made for tbis Scbeme dutiDl tbe 
cunent finaocial year; 

(d) if not, tbe reasons tberefor; 

(0) wbether complaints have been 
received regardin, irregularities 10 makin, 
tbe loans available; and 

(f) if so. tbe action taken b, tbe 
Government in tbis reaard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCe (SHIU 
JANARDHANA POOJARY) (a) 
Presumably tbe Hon'ble Member is 
referriDl to the Self .. BmplOJment Pro-
gramme for Urban Poor (SBPUP) wbic1l 
was launcbed on 1st kptember, 1986. 
a_rYe Balik of India ·bas reported that 
the complete Scate-wise data under Sell-
Bmployment Programme for ·t1tbaa Poor 
bave not yet become available. Ho"eyer, 
as per tbe information .vailable with 
Roserve Bank of India, 16.812 cues bave 
been sanctioned 10aOl under SBPUP in tbe 
Union Trrritory of Delhi. 

As per 'the data reponing system ftom 
bankl under SBPUP,' baob are required to 
furnish StAte/Union Territory-wile perfor-
.-ace clata. HeDQe tep .... te data in 
_pcct of Bar.baoki Diltri". Uttar Pradesh 
are DOt available with RBI. Hewever, as 
per abo ioformatioo awUlabJo with them, 
MI2,4·ca. .. ve beea saaationed in Uttar 
!lad_II upto December, 31, -1986. 

(b) Yes, Sir. 

(c) and (d). An increased provilion 
bat been made In current 8naDC1al ,... 
for meetinl towardl 1_ capital lubeidy 
compoocot under the pro .... mme. 

(e) ad (f). In a Scb .... /Pro ........ 
wbicb is beiDg implemeatld "',olJlheu. 
the country there may be a lew complaintl 
reaardiDJ implemeDtat'loD dI At MMe. 
lIowetet, Whldefer·., 451.: ......... 
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is ftCeived by the Government. the same 
is referred to Reserve Baok of India/con-
cerned cOmmercial banks for takinl 
remedial action. 

[Bn,H",] 

BaDldDg Senlce Commission 

7518. DR. O.S. RAJHANS: Win 
the MiDis.r of FINANCB be pleased to 
state: 

<a) whether there is any proposal to 
wind up tbe Banking Service Commission; 

(b) if 10, tbe other systems for recruit-
ment considered by Government; and 

(c) by when tbese Dew systems are 
likely to be introduced? 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJAR Y) : (a) Banking 
Service Commission has Dot been set up 
aDd therefore, the question of winding it up 
dOOI not ariae. 

(b) Recruitment of officers cadre aDd 
clerical _dre personnel in the public sector 
baoks is beiog done by various Bankinl 
Service Recruitment Boards and tbe Central 
Recruitment Board. Recruitment in Sub-
ordinate Cadre 'is done through local Em .. 
ployment Exehaopa. 

(c) Does not arile. 

Salar, Sa,I",1 Scheme 

7519. SHRI V.S. KRISHNA IYEa· 
Will the Minister of FINANCE be pJea'"d 
to state: 

.(8) wIIotlwr· it baa come to the notice of 
Ge¥tm •• Dt,daat .,remium receiptl are DOt 
aoHott1tdMd 1101' per~ical slatementa of 
.-ou .. · ... t to the LIC policy-holders 
uader Sail" SaYiDII S;beme; aDd 

fb) if 10, abe steps taken/proposed to 
lcod pNtDium receipts to alae policyholders 
uader Salary SaviDls Scheme relularly ? 

TBiI MINISTBll OF STATE IN THE 
MIIi.ay rOP .JfINAJiCB '{SII&I 
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JANARDHANA POOJAB.V): (8) and (b) 
Under the Salary Savinss Scheme policies, 
by It. very nature, the premiums are paid 
through salary disbursement made by the 
employer to the employees, wbo are tbe 
LIC poiie), bolders. The premiums are 
received by tbe LIC by one remittance and 
only one consolidated rec:eipt is issued to 
tbe paying authority. There is. tbus, 
ecor.omy in tbe administration of sucb 
policies, savina the extra charge of 5" of 
tbe premium levied for monthly payments, 
where individual receipts are required to be 
issued to the policyholders. It has, there-
fore, been laid down in tbe Sebeme tbat no 
individual premium due notice or receipt 
will be i4Jsued by tbe LIC. If, however, a 
policyholder desires a statement of premiums 
paid by him during tbe coune of a ycar, 
tbe- statement is being sent to him on 
request. 

Cheque Books 

7S20. SURI V.S. KRISHNA IYER: 
Will the Mmister of FINANCE be pleued 
to state: 

(a) whether it is a fact that the present 
cbeque book.s issued by nationalised bants 
d, not have counterfoits; 

(b) if 50, whether it is causing much 
inconvenience to the customers in making 
necessary entries regardinl money drawn 
from their accounts: 

(c) the total amount saved by the 
nationalised l-anks on account of introduc-
ing the new cheque books without counter-
fods; and 

(d) whether Govtrnment propose to 
re-introduce the old type of cbeque books 
witb couoterfOiIs 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
Banks have been advised by Reserve Bank 
of India to contain the cost of issuing new 
cbeque books by eliminating counterfoils 
and providing instead record slips for keep-
Ina record of the deposits and withdrawals. 
This measure bas already been implemonted 
in respect or MiCa cheques in whoso caao 
~8t of paper and priodo, is mu~ blab" 

than in tbe case of ordinary cheques. Banks 
issue cheque books to their account holder. 
(ree of any cbarle and it is easentiaJ tbat 
tbey contain tbe cost involved within reason-
able limits. The precise savin •• on account 
of dispensing with the counterfoils have not 
been estimated. 

There is no proposal to reintroduce 
counterfoils in MICR che1ues. 

loYestment In Electronic Indu.try in 
India by Multi-National Forelga 

Compaoles 

7521. SHRI AMARSINH 
RATHAWA: Will the PRIME MIN1STER. 
be pleased to state : 

(a) whether multinational campan_ 
have shown their interest to enter tbe 
electronic industry in India: 

(b) if so, the names of tbose companies; 

(c) the Government's reaction thereon; 
and 

(d) Government's policy in reprd to 
allow foreign companies into electronic 
industry in India 7 

THE MINISTER OF STATE IN rna 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN 
THE DEPARTMENTS OF OCEAN 
DEVELOPMENT, ATOMIC ENERGY. 
ELECTRONICS AND SPACE (SHRI K.R. 
NARAYANAN) : (a) Yes, Sir. 

(b) The names of tho companies are 
given in statement-) given below. 

(c) and (d). The cases are examined on 
tbeir merits within the overall framework of 
policy on foreign technology /investments 
(statement-II below) and decisions taken 
from time to time. 

Statement-I 

J. MIs. Pbillips, Holland. 

2. MIs. Marconi lDstru.ents LtfI •• 
U.K. 

,. N/'. T~tJ~i'f !ttd •• V·S..\. 




